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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE

Original Application No 13/2025

Vanshakti & Anr .... Applicant

Vs
(l\ \ eg ity and Industrial Development
\&\ arfa.gjz'ﬁjg orporation Maharashtra & Ors. .... Respondents
I'Q\\g‘ \\-._../$
\“QE..}—/ “" AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.
8 & 9MPCB IN COMPLIANCE OF ORDER DATED 29™ JAN
2025.

I, Satish H. Padwal, Age 52 years, Occupation-Service, the
Regional Officer of the Maharashtra Pollution Control Board,
Respondent No. 9 having my office at Raigad Bhavan, 7" Floor,
Sector 11, CBD Belapur, Navi Mumbai 400614, do hereby state on

solemn affirmation as under :

1. [ say and submit that I am filing this Affidavit in compliance
of the Order dated 29.01.2025 passed by this Hon’ble NGT,
wherein the Hon’ble NGT directed to all Respondents to
submit their replies/responses as to what is the current status
of the Original Application No.8/2017, whether quarry
operator could be identified and the area in which they had

done quarry work could be ascertained or not.

2 I say and submit that the main prayers of the present Original

Application No.13/2025 are against Respondent No.2-
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Directorate of Geology and Mining, Respondent No.3-
Collector and  Respondent No.7 i.e. Government of

Maharashtra through the Revenue and Forest Department.

I say and submit that the Maharashtra Pollution Control Boaqd

had closed down 26 Nos. of stone crushers in the villages fal‘s

in Reserved Forest of Parsik Hill, Navi Mumbai due to the

non-compliances of consent conditions in the year, 2017.

[ say and submit that on the basis of permission received from
the Forest Department, Government of Maharashtra and
Environment Clearance dated 25.06.2019, after disposal of
the Original Application No. 08 of 2017, the Respondent-
Board has issued Consent on 22.01.2020 to M/s.G. H. Ajwani,
situated at Survey No 94/A, Adivali-Bhutavali, subject to
certain terms & conditions, which is valid upto 31.01.2026. A
copy of the Consent dated 22.01.2020 is enclosed herewith

and marked as an Annexure-‘A’.

[ say and submit that MPCB is not granting consent to
quarrying activities and the assimilative capacity of the
mining and quarrying is decided on the basis of Environment
Impact Assessment Study (EIAS) carried out by the
accredited consultant approved by the MoEF & CC, Govt of
India and not by the MPCB.

I say and submit that the Respondent Board officials have
verified the above survey Nos. of all the stone crushers on
21.02.2025 and observed that there are no stone crushers in

operation since 2017 on Survey No. 387 Turbhe Hill, Survey



3

No. 323 A Kukshet Village, Survey No.183 Kukshet Village
Post Nerul and Survey No. 203, Bonsari Village, Survey No.
78/A, llthan Pada, Dighe, Survey No. 102 Diva Naka
Chinchavali, Survey No. 230 Vishnu Nagar Dighe, Survey
No. 218/B Vill- Shiv, Survey No. 104 Vill- Bhandarli, Survey
No. 94/1 Vill- Adavali-Bhutavali, Navi Mumbai. A copy of
the present status of stone crushers as on 22.02.2025
alongwith photographs of the same is enclosed herewith and
marked as Annexure “B”.

[ say and submit that on the basis of frequent complaints
received from Bonsari Village and Turbhe area regarding air
pollution caused due to burning of debris, paper, plastic bags
& waste furniture in the abandoned quarries located in the
Village: Bonsari, the Respondent Board had issued directions
to the Sr. Town Planner (Environment & Forest) CIDCO vide
letter dated 30.12.2024 and given an opportunity to respond.
Accordingly, CIDCO has submitted its reply dated
03.01.2025. Copies of the directions dated 30.12.2024 and
reply received from CIDCO dtd.03.01.2025 are enclosed
herewith and marked as Annexure “C” and “D”

respectively.

I say and submit that on the basis of frequent complaints
received from Bonsari Village and Turbhe area regarding air
pollution caused due to burning of debris in the stone quarries
located in the Village : Bonsari, the Respondent Board had
issued directions to the Deputy Municipal Commissioner,

Navi Mumbai, Zone-I and Zone-II vide letters dated
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14.01.2025 and given an opportunity to respond. In response
to the directions dtd.14.01.2025, Navi Mumbai Municipal

Corporation, Zone-I vide letter dated 05.03.2025 informed /’;\
that the site in question falls under the CIDCO area, therefore, ':?/

A
aHAR

d‘ I “lD.h
. . . . . ‘\‘t’ r.xF
14.01.2025 issued to the Deputy Municipal Commlssmner,\‘\a‘g_ o

——

CIDCO is the appropriate Authority to initiate action agairfft Lo
the concern person/organization. Copies of directions date
Navi Mumbai, Zone-I and Zone-II and reply dated \"\'._‘ ‘:
05.03.2.025 received from Navi Mumbai Municipal o
Corporation, Zone-I in vernacular language are enclosed
herewith and marked as an Annexure “E”, “F” and “G”

respectively.

I say and submit that in pursuant to the order 29.01.2025
passed by this Hon’ble NGT, the Collector-Thane vide order
dated 11.03.2025, constituted a Joint Inspection Team to
inspect and submit the present status of the excess excavation
in 126.06 ha. land located at Mauje Kukshet, Pavane,
Shirvane and Turbhe Navi Mumbai. A copy of the Order

dated 11.03.2025 in vernacular language is enclosed herewith

and marked as an Annexure “H”.

Solemnly affirmed as on 13 day of March 2025.

For and on behalf of Maharashtra
Pollution Control Board

TR

(Satish H. Padwal)
Regional Officer-Navi Mumbai

'\(Lé\g Register Sr. 2\':‘.! 3\%% /"LP‘U; J

8 : |
SURESH N. KAMBLE 13 MAR 2025
ADVOCATE & NOTARY ‘
(Govt. Gf india)
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Annexure A

MAHARASHATRA POLLUTION CONTROL BOARD
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Phone 022-27572739 2 Regional Office Navi Mumvai,
Fax 022-27571586 Raigad Bhavan, 7* floor, Sector 11,
CBD Belapur, Navi Mumbai-400614
Email ronavimumbai@mpcb.gov.in
OB Visit At : http://mpcb.gov.in
Orange/S.8.1 Date: 2_3-»‘ 6 l] 262

Consent No: RO NAVI MUMBAI/CONSENT/2.0¢ | 0o l6o |

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Cantrol of
Pollution) Act, 1981 and Authorization / Renewal of Authorizatio%iﬁ;
Rule 6 of the Hazardous Wastes (Management, Handling & Trans
Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M&TM) Rul@ctivaly].
CONSENT is hereby granted to g

M/s. G.H. Ajwani, - "’\i}

Survey No. 94/A, Adavili B ‘% illage,

Shil Mahape Road, Na %ﬂ-
Located in the area declared under the pro ns of the Water Act, Air act and

Authorization under the provisions of HW. Rules and amendments thereto
subject to the provisions of the Act and s and the Orders that may be made

Maximum Quantity UOM

] [Jguantity of trade effluent from the factory shall not exceed NIL.
iily quantity of sewage effluent from the factory shall not exceed 0.1 m?.

(iv) Trade Effluent Disposal: — NA —

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate

and maintain the same continuously so as to.achieve the quality of treated

effluent to the following standards.

(1) Suspended Solids Not to exceed 100 mé{l". :
(2) BOD 3 days 27°C. No 21 100 mg/l
e UT! ? : g f
¢ ;

/ N
] !‘ ;_’ ffg LGIC‘ HAL 1;\

g;‘k OFFICE
L0
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(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be use on

land for gardening / plantation only. ,::1 T
(vii) Non-Hazardous Solid Wastes: NA g
(viii)Other Conditions: Industry should monitor effluent and Air quahty regularly. (A“\ :ﬁ?u'

4. The applicant shall comply with the provisions of the Water [Prevenl:ion N """E.‘*-_.-v
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and \;:___O

amendment Rules, 2003 there under
The daily water consumption for the following categories is as under:
(i) Domestic 5.00 CMD
(ii) Industrial Processing 0.00 CMD \
(iti) Industrial Cooling/Water Sprinkling 0.00 CMD ; \
(iv) Agriculture / Gardening 0.00 CMD
The applicant shall regularly submit to the Board @Iﬂﬂ of water

consumption in the prescribed form and pay the Cegs “ag" specified under
Section 3 of the said Act. '

5. CONDITIONS UNDER AIR ACT:

and operate and maintain the same oon m: 1¥'s0 as to achieve the level of
pollutants to the following standards {:} '

a. Control Equipment: ‘ Q
1) Conveyor belt shall be '=- avoid dust emissions. Provision of
~ enclosure to primary ;-;, & Conveyor
2) You shall provide Windibreaking walls
3) Dust Suppressioh \gybte
provided to all of dust emission.

4) Provision ter sprinkling arrangement at Raw material

unloading r, Chute to primary crusher, Belt Conveyor,
Finished product storage (stock pills) & discharge points.
tvelop a green belt along the periphery of unit.

u Shall follow regular cleaning & wetting of the ground within
lﬂes.

ou shall cover Trucks carrying crushed stone material during
transportation

QSMndnrds for Emissions of Air Pollutants:

(i) SPMfI‘PM Not to exceed 150 mg/Nm3, Also the SPM measured
between 3 to 10 Mtrs, from any process
equipment shall not exceed 600 ug/Nm?

(i) SO2 Not to exceed 40 kg/day

6. Conditions for D.G. Set: N.A.

MPCB-CONSENT-0000038633 Page 2 of §




N

7. Standards for Stack Emissions:
(i) The applicant shall observe the following fuel pattem-

Sr. No. Type Of Fuel Quantity UOM

1 | Furnace Oil 1200.0 i Ltr/Day
2 HSD - 13.0 | LelHe
_ 3 Do ; 800.0 LtriDay

(ii) The applicant shall erect the chi.mney(s) of the followmg
Specxﬁcatxons'

Sr. No. Chimney Attached To Height in Mtrs.

T Asphalt Plant _ 21.98 above roof g
2 DG set (82.5 KVA x 1 no) 3.5 above roof &\}

(iii) The applicant shall provide ports in the chimney/(s) and fagil , such as

ladder, platform ete. for monitoring the air emissions ané saime shall be
open for mspectmn to/and for use of the Board’s Staff™
attached to various sources of emission shall be desigy
as S-1, S-2, etc. and these shall be pain

identification.
(iv) The industry shall take adequate maas'{§s

_ its own sources within the premises so
standard 1n respact of noise to less than

p.m. and night tlme is reckoned e

(vi) Other Conditions: AR :

1) The industry should n @.ﬂy nuisance in surrounding area.

2) The industry should iter stack emissions and ambient air quality
Regularly. .

8. CONDITIONS UND ARDOUS WASTE (MANAGEMENT, HANDLING &

TRANSBOUNDRY JEMENT) RULES, 2008:
() The Indusi _ h andle hazardous wastes as specified below.

l vpe {)’r Waste Quantity UOM Disposal

' ' The authorization is hereby grantad to operate a famhty for collection,
storage, transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous Waste (M&TM) Rules, 2008.

a. Whenever due to any accident or gas leakage or other unforeseen act or
even, such emissions occur or is apprehended to occur in excess of
standards laid down, such information shall be forthwith Reported to
Collector, Directorate of Industry, Safety and Health, Police Station, Fire
‘Brigade, Directorate of Health Services, Department of Explosives, Board
and Local Body and the productwn process should be stopped by taking
all _necessary safety meagpres:]

gigishions do not cause any harm or
nuisance in the surrou .- Ng. distry should not restart the process

Page 3 of 5
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12, Industry shall comply the provisions of Plastic Waste M
13. Industry shall comply the provisions of Manufactur

~ 14.Industry shall comply with following additig

- i Solid waste — The non hs

without'permission'of the Board a.nd other statutory organization as
require under the law. o e ; e ;

b. The unit has to display and maintain the data online outside the factory
main gate in Marathi & English both on a 6'x4’ display board in the
 manner and the report of the compliance along with photograph shall be

submitted to this office & concerned Regional Office/ Sub Regional Office.
¢ It shall be ensured that the Hazardous waste is handled, managed &

disposed of strictly in accordance with the Hazardous Waste (M&TM)
Rules, 2008. : . Sy = : S

9, The Ihdustry'shall comply with E-waste (M'ajnag_ement).__'_ ules;lzl(}la." '
_10_. The Industry shall _coniply_ with .-B_atte_rigs (Managgr’ne’_nt_gnd Handling) Rules,

2001. _ |
11. Industry shall comply the pl_*o\daiohs of Maharashtra Plastic and.The
 Items notification, 2018 and amendments thereto. :

and amendxhents'th_erebo;

Hazardous Chemical Rules, 1989 and amended ther
nal

i. The applicani: shall maintain good housekebpi n 4nd takgeﬂ adequate measures

for control of pollution from all - not to cause nuisance to

- surrounding area / inhabitants. g(,
ii. The applicant shall bring mininids !

green coverage/ tree plantat

- sweepings, etc., be disposed _leﬁﬁﬁca]]y__su ; not o cause any auisance /
pollution. The _appliﬁ- aha e
umping ground.

e for an alternate electric power source sufficient to
Jon“control facilities installed by he applicant to maintain

I

11§top, reduce or otherwise, control production to abide by terms
this consent regarding pollution levels. e

" temperature or the mode of the effluent / emissions or hazardous
Ste§ or control equipments provided for without previous written
mission of the Board. ' = i - '

Vi.%

~ to the Board for the services rendered in this behalf.
vii. The applicant shall make an application for renewal of the consent at least 60
days before the date of the expiry of the consent. ;

~ viii.The firm shall submit to this office, the 30 day of September every year, the

Environmental Statement Report for the financial year ending 81 March in

the prescribed Form-V as pre the provisians

(Protection) (Second Amendme :é’. ok, Y943 L
ix. As inspection book shall be op :/s». ; a@’- 3¢ diyailable to the Board's officers

Bt &

\2

MPCB-CONSENT-0000038633  Page4of$
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of the avaﬂable open land under
$eblid waste arising in the'_factoi_y p;r_emiées,- '
take necessary permissions. from civic
th.the terms and conditions of the consent. In the absence, the

i%ant shall not change or alter quantity, qpai'ity,: the rate of

e applicant shall bmvi&e facility for colléct:ion__ of 'en_ir'ii:otimentél sa‘_mples.'_ .
and samples of trade and sewage effluents, air emissions and hazardous
wastes to the Board staff at the terminal or designated points and shall pay

of rule 14 of the Environment

L
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x. The applicant shall install a separate electric meter showing the consumption
of energy for operation of domestic and industrial effluent treatment plants
and air pollution control system. A register showing consumption of
chemicals used for treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection
system with arrangement for measuring the flow. No effluent shall be
admitted in the pipes / sewers down- stream of the terminal manholes. No
effluent shall find its way other than in designed and provided collection
System.

xii. Neither storm water nor discharge from other premises shall be allowed to
mix with the effluents from the factory.

15. This consent should not construed as any exemption from obtaini gsary

NOC/permissions from any other Government Agencies as ed fit

necessary. %
16. Industry shall comply with the EIA notification, dtd. 14. %% Amendments
thereto. 0\
17. Board reserves right of revoke, suspend or amend the &gasued.
18. This consent shall be consider cancelled if n@ﬁy violates the various
environmental laws, rules and regulations. @
s

12, The Capital investment of the industr%\ 25.756 Lakhs.

For &won behalf of

To' 4

M/s. G.H. Ajwani,

Survey No. 94/A, utavali Village,

Shil Mahape Ro Mumbai

Received C t fee of -
1 .| 4,500.00 TXN1712002160 26/12/2017 | E-Payment
2 1500.00 TXN2001002225 22-01-2020 | E-Payment

Copy Submitted to:

a. SRO Navi Mumbai -IT
b. CAO/Master File.

MPCB-CONSENT-0000038633 Page 5 of §
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Environment departmen “URe
Room No. 217, 2nd flo ]
Mantralaya, Anne B4
Mumbai- 400 0 | R

ST by ;- Date:June 25, 2019%47 |  #6
To, B W22 O v WY\ -t
Shri. G. H. Ajwani faame P £ N AP 4
at Survey No. 94/A (Part), At Village-AdNaIi-_Bhutavah, Taluka - Thane, Distriet - Thane, Maharashtra. N\ E 5
Environment Clearance for Environmental Clearance for Basalt Stone Quarry of Shri. G. H. Ajwani located at “:I', .,,
Subject: ;Slirvfﬁ' No. 94/A (Part), At-VillagesAdivali-Bhutavali, Taluka & District's Tharle, Maharashtra, having area S
42 Ha. e o ) A
Sir, *

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-1, Maharashtra in its:1 66th meeting and recommend
the project for prior environmental clearance tg ELAA.;Ln,ft;imari_on submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 169thmeetings. -/ | Ko

2. It is noted that the proposal.is considered by SEAC{'uﬂﬂarsscreegingaﬂategory Schedule 1 (a) Category B2 as per EIA
Notification 2006, . pat - Y - N

Brief Information of the ptﬁ}ect submitted by you is asbelow =

1.Name of Project Shri. G. H. Ajwani -

2.Type of institution i/} Private )

3.Name of Project Proponent ~ |ShrifG. H, Ajwani S5 ot G
4.Name of Consultant | Mjs Sadekar Enviro Engineers Pvt. Ltd, .
5.Type of project | Open‘Cast Mining Schedule- 1'a’Category- B'2"

6.New project/expansion in existin j
ﬁlm_lectlmndernjzaﬂouldrvemiﬁca on | New

existing project ‘ NS 5
7.If expansion/diversification, Bt 13 s

ether environmental clearance Not Applicable . iR oW i
has been obtained for existing
project
Sdocation ofthe projedk” B, | St oy 24 (Par) AL Village Al Bhoave, Tt - Tram, Dt~ o
9.Taluka Thane . "B R 2
10.Village a2 Adivali-Bhutavali i
Correspondence Name: Shri. G.H. Ajwani
Room Number: B 29| 203 3
Floor: AYIEs ‘2 1s 5
Building Name: _ | swastik Chembers | B
Road/Street Name: ' E Einye B e i
Locality: Chembur
City: Mumbai
11.Area of the project Thane Municipal Corporation

Not Applicable

12.10D/I0A/Concession/Plan
umb

Approval N iy I0D/I0A/Concession/Plan Approval Number: Not Applicable

Approved Built-up Area: 0000

13.Note on the initiated work (ar

applicable) Not Applicable

14.LOI / NOC / IOD from MHADA/ _
Other approvals (If applicable) Not Applicable

15.Total Plot Area (sq. m.) 1.42 Ha.

16.Deductions Not applicable

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA- ) %{
STATEMENT-0000002839 )
SEIAA-MINUTES-0000002096 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001639 Page 1 of 12 || SEIAA)
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17.Net Plot area Not applicable
FSI area (sq. m.): Not applicable
. ;%é?%sPﬁopmd Built-up Area (FSI & [0 FST area (sq. m.): Not applicable

Total BUA area (sq. m.):

Approved FSI area (sq. m.): Not applicable
Approved Non FSI area (sq. m.): Not applicable
Date of Approval: 01-04-2016

19.Total ground coverage (m2) Not applicable

20.Ground-coverage Percentage (%)
(Nu};f Percentage of plot not open Not applicable
to sky)

21.Estimated cost of the project 20000000

18 (b).A ved Built up area as per
DCR e

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA- g -
STATEMENT-0000002839 ) s
SEIAA-MINUTES-0000002096 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001639 Page 2 of 12 || SEIAA)
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19
22.Production Details
Nmr Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 Basalt Stone - 6815 6815
3.Total Water Requirement
Source of water Not applicable /
Fresh water (CMD): | Not applicable £
led water - .
Flus (CMD): Not applicable
Recycled water - :
Ga enmg (CMD): Not apphcable
Swimming pooel ;
make up (Cum): Not aapl able A
Dry season: Total Water ¢ Vil :
Requirement (GM siamr ) (e
Fire fi lin - - i "~
- ‘Not applicable @‘W
> a3 : ‘ﬂ:‘k '
Wet season:

pool (If any)

Fire fighting -
|.QOverhead water
| tank(CMD):

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA-

STATEMENT-0000002839 )
SETAA-MINUTES-0000002096
SEIAA-EC-0000001639

—

Shri. Anil Diggikar (Member Secretary
Page 3 of 12 || SEIAA)
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24.Details of Total water consumed
e Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total | Existing | Proposed | Total | Existing | Proposed | Total
ment
Domestic - 1 1 - 0.2 0.2 0.8 0.8
3 Industrial
\\ Process ) 7 7 - 7 7 0 0
Qardening - 4 4 - 4 4 0 0
) Level of the Ground
3-5 m below ground level
) water table: 1;,._'?, g: A
Size and no of R E i A\ YLl S 1
: tank(s) and L )hp_ icahle | j H A4
. 1 Ty ;“-'
- A LDCﬂthlf\,‘Qﬁ RWH e A
4 5/ tank(s):_‘;""‘x ; 2 ; ke Fm f?-‘::%!}:, “,.
-~ 4 ; J r
25.Rain Water Quanti g narg A g
Harvesting pits: , %*@f’ PR,
(RWH) Sizm“'ﬁfmé aﬁﬁa pits IO,
o ’rsa’f o Y
getary ; ocation{ . - IR e
i " A ol Bl
Budget; allocatloﬁl = ] ol
(Q‘*&« cost) : A L ,,f
Details of UGT tanks gpbeing a mining, %}BL'E water will be supplied by
if any+ Iﬂﬁ éﬁf@
Z 3 -
e e ) ' tun-off will be maintained by
ﬁﬁ?ﬁer 5%’% ey jlr%y boundary to maintain the
26.Storm water —
drainage f stor
.Sewage and
aste water

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA-

fg

STATEMENT-0000002839 )
SEIAA-MINUTES-0000002096 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001639 Page 4 of 12 || SEIAA)
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14

28.Solid waste Management

Waste generation in
the Pre Construction

Waste generation:

No overburden that will be generated.

Disposal of the

and Construction construction waste | Not Applicable

phase: debris:
Dry waste: Not Applicable
Wet waste: Not Applicable
Hazardous waste: Not Applicable

wats]:EB genertatlon Biomedical waste (If i

in the operation ; i

Thass. P applicable): Not Applicable
STP Sludge (Dry ’ i
sludge): Not Applicable {
Others if any: Overburden if any will be backfilled in the mine pit. :
Dry waste: ~| Not Applicable, =« . . |
Wet waste: T \|Nbempplicable el S fu
Hazardous waste: | Net:Applicable: = .

Mode of Disposal e :

of waste: ¥ ?;;ﬁgfﬁfa)] b 7 AE Not Applicable
gﬁ;gxdge (Dry Not Applmahle

Othérs if any: Overhurden if any will be hackﬁlled in. the mine pit area.
Locatitm (s):: | Overburden if any will be backfilled in the mine pit area.
Area for the stora GRS o TE B

Area ge |

S of waste & other

requirement: material: e
Area for machinery: | Not Apifrlicﬁblé‘

Budg{etary allocation | Capital cost: Not Applicable -

tal cost and e —~ . =
&IEI cost): 0 & M cost: Nut Apphc ble

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA-

STATEMENT-0000002839 )
SEIAA-MINUTES-0000002096

SEIAA-EC-0000001639

Shri. Anil Diggikar (Member Secretary
SEIAA)

Page 5 of 12

/ By

Pidpa
'.;" f feee o
p o S
L ‘\ Joxz
X T .' ’."l].;“v
ey, 1

% _‘;‘\;



- 253

29.Effluent Charecterestics
) Serial Inlet Effluent Outlet Effluent Effluent discharge
) Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
1 Not Applicable Applfiggble Not Applicable Not Applicable Not Applicable

&ﬁgﬂt of effluent generation Not Applicable

Capacity of the ETP: Not Applicable

Amount of treated effluent :

recycled : Not Applicable

Amount of water send to the CETP: | Not Applicable

Membership of CETP (if require): | Not Applicable

Note on ETP technology to be used | Not Applicable /% =

Disposal of the ETP sludge Not Applieahle’ | { T

LY 0 R e " 3

SEIAA Meeting No: 169 Meeting Date: June 13, 2019 ( SEIAA- g’ o
STATEMENT-0000002839 )
SEIAA-MINUTES-0000002096 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001639 Page 6 of 12 || SEIAA)




254

44

30.Hazardous Waste Details
Nsutgljhaér Description Cat UoM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not :
! Not Applicable | srlicable | Applicable | Applicable | Applicable | Applicable |~ Not Applicable
31.Stacks emission Details
Height |, .
Serial . Fuel Used with from ALY Temp. of Exhaust
Number Section & units Quantity Stack No. ground dia(lglt;ter Casos
level (m) N
; ; Not Not Not "
1 Not Applicable Not Applicable Applicable | Applicable | Applicable Not Applicable ‘
32.Details of Fuel to be used A
i sl W) v 1% Lo
1 Not Applicable I\ Notapplicable .. - Not Applicable
Source of Fuel - ?:}W{lﬁghﬁa]% =1 "”.;F ¥
Mode of Transportation of fuel to@’te W N.gt@ppl‘ cable s
onstructmli
Pliase Demand
Load) |
DG'set
hac&nugfiu
coﬁ;it‘i'uutlon
'é‘é% % ”»él”l?f*““”’
P ad) ol -
ower
requirement: Dh“‘asinegtm
oad): .
Transformer: ~
DG set as Power
back-up during
operation phase:
Not Applicable
\ goti ofic
=
Not Applicable
Nsl,l‘i:lihair Energy Conservation Measures
1 Not Applicable Not Applicable
37.Details of pollution control Systems
Source Existing pollution contrel system Proposed to be installed
Sprinkling will be done on the haul roads. Mist
Dust spraying will hig ftliluma to keep the s‘f&mgl “ﬂat to
L - prevent escape of fugitive emissions. A thick green
Pollution belt will be maintained around the lease area and on
both sides of the haul roads
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A thick green belt will be maintained around the
lease area and on both sides of the haul roads.
Appropriate PPE's like ear muffs and ear plugs will

255

Noise
Pollution be provided to workers exposed to high frequency
noise.
Solid The overburden will be used for green belt
waste - development , surplus will be backfilled in the pit and
pollution afforestation will be done.
poage - 2 Nos of Bio-Toilets will be Provided.
Budgetary allocation | Capital cost: Not Applicable
\ (Cagita cost and :
Bl &M cost): 0 & M cost: Not Applicable
. 38.Environmental Management plan Budgetary Allocation
"\ a) Construction phase (with Break-up):
‘ ‘ lflihaér Attributes Parameter.... “Total Cost per annum (Rs. In Lacs)
/ S ¥ E Not Applicable /“Not Applicable TETm , - Not Applicable
ol F/ 4 h) Operation Phase (with Break-up):
~w // Serial Capital cost Rs, In'_| Operational and Maintenance
. h;'\ _". Number Component 2 Description Lacs cost (Rs. in Lacs/yr)
N 1 NA NA NA : NA
: ; Sprinkling of water on e
2 Air Pollution quarry and haul roads. = 1.0
e 2 Nos of Bio-Toilets /| - o
3 Water Pol!utmn: will be' provided . |+ 0.8 0.1
Air and Noise Thick green belf. . :
4 Pollution Control development | 0.685 0.9
Environment
5 Monitoring and - - 0.25
Management { :
6 Reclamation borrow/ .} -Afforestation will'be - 20 A
mined area ' | done in‘thépit area s
7 Occupational Health ' . {1 0.25,645 9. 7t 0.1
39.Storage of chemicals gm- _afnabl%explosivelhazardous/toxic
_Substances) -
6 P, ke /fMaximum
” Quar;t.ity
Storage 2 Consumption
. Storage ' Source of Means of
Description ' Status Locaﬁon“ _ Ciag:%étgc a_t_,an!;r ) M’T{"{‘ in Supply | transportation
: | peintof | ' i il
| tmein |
- Not s Not Not Not Not :
Not Applicable Applicable | Not Applicable Applicable | Applicable | Applicable | Applicable Not Applicable
' 40.Any Other Information
No Information Available o B 0 b

SEIAA)
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b 7 aoearance | Not Applicable

Distance from
glﬁottiected ]{uﬁeas Id

c ollute "
areas / Eco-sensitive | VOt Applicable
areas/ inter-State
boundaries

Categnry as per /71
schedule of Schedule 1 (a) Category B2 iy
Notification sheet f i

i%“;:; cases pending Not applicable : 3
Other Relevant - 1 e
Informations Not a!pphcable . "
Have you previously. | = 1.
subm.ﬁtedp F No 37
Ap}la‘lllcation onlife 1§} :iaed=tE
on MOEF Website. | - . ..l 0
Date of dnlinet ) A 354" 7 % SUIPEN Nl
submission 3 £ 7 e N4

3. The proposal has been cnnsrdered by SEIAA in its 1&9t_l_: meeting{n;&'décigiéﬂ‘ to accord environmental
clearance to the said project under the provisions of Envirenment pact Assessment Notification, 2006
subject to implementation:of the following terms and conditions: AV Y 7

Specific Conditions: P . A L s, A&
I PP to:submit District Survey Report ,@pfdjged Dy

|

e Competent Authority,

11 PP to submit copy of prefeasthility report. . R ‘

111 PP to sabmit copy of forest clearance if applicable, .~ fron

v PP to appoint qualified fore man as a Mine Manager approved by Director General of Mines.
PP to submit detailed Environmental Management Plan indicating bifurcation of activities and costs along

\' with timelines of its completion..BP dlso to.consider safety measures in the EMP including fencing to the
mine area, plantation within 7.5 meter wide-safety zone along the periphery.of the mine.

Vi PP to ensure that mining/loading activity shall beréstricted to day hours' time only. No mining activity shall
be carried out-after sunset and before Suntise. Py % o, "N

VI PP to adhere Luth,e?rpviéion'ﬁ}iﬂbnlated_ Maharashtra Minor Mineral Extraction (Development and
Regulation) Rules, 2013-and guidehnes issued hy MoEF&CC ™, - .

VIII PP to submit details 0f litigation.on the proposed activity if any.
PP to ensure that there s rio damage to any fauna and itsnesting close to the sand mining.

X PP to ensure that adequate measures like ‘maintenance of roads, sprinkling of water and plantation is carried
out to reduce the dust particulate matter pollution.

XI PP to provide movable toilets/ bio toilets to the workers working in the area and the sewage generated shall
e properly collected and treated so as to confirm to the standards prescribed by MOEF&CC and CPCB.

XIl PP to ensure that no wild life habitat isinfringed. = .~ . 0

X1t PPt 'éngréjh@ﬁrlﬁﬁﬁf&hﬁ\mtfbe,i de on Publi¢ roads, Parking shall be on pre decided place only.

XIV The stoné transportation shall be carried out through the covered trucks only and the vehicles carrying the
mineral shall not be overloaded.

XV PP to Submit their plan to utilize CER as per OM issued by MoEF&CC on 01.05.2018,

XVI PP to submit compliance status of the lease condition issued by the Forest Department.
No hill cutting ta be done during the mining activity. The procedure given in the approved mining plan shall

XV-.“ be stn'ctlny' . B 5 MW L N N e & Say

XVIII PP to appoint qualified fore man as a Mine Manager approved by Director General of Mines.
PP to submit an undertaking for sprinkling of water on the roads and mining area to prevent the dust

XX pollution.

XX PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No mining activity shall
be carried out after sunset and before sun rise.

XXI PP to adhere to the provisions stipulated Maharashtra Minor Mineral Extraction (Development and

Regulation) Rules, 2013 and guidelines issued by MoEF&CC
PP proposes Jackhammer drilling in proposed quarry. The jackhammer drills produces more noise and do not

XXII have inbuilt water injection m. PP to ensure protective measures are provided to reduce noise exposure
and dust emission due to drilling and blasting activity.

XXII1 PP to ensure that there is no damage to any fauna and its nesting close to the sand mining.

XXIV PP to ensure that adequate measures like maintenance of roads, sprinkling of water and plantation is carried

out to reduce the dust particulate matter pollution.
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PP to provide movable toilets/ bio toilets to the workers working in the area and the sewage generated shall
be properly collected and treated so as to confirm to the standards prescribed by MoEF&CC and CPCB.

PP to ensure that parking shall not be made on Public roads. Parking shall be on pre decided place only.

XXVII

The stone transportation shall be carried out through the covered trucks only and the vehicles carrying the
mineral shall not be overloaded.

XXVIII

PP to pregare and implement the CER plan in consultation with the District Authority as per OM issued by
MoEF&CC on 01.05.2018.

No hill cutting should be allowed during the quarrying.

257

Blasting, crushing and transportation of crushed material should be carried out under covered conditions to
avoid any kind of dust pollution.

PP Shall employ dust suppression measures by use of water sprinklers,foggers etc.

T{]e Pl"jshall undertake 2 rows of tree plantation along the lease boundary. dust absorbing trees shall be
planted.

11

PP to carried out proper study of air pollution by IIT Bombay & develop a model /mechanism for air pollution
monitoring. % p A

:('z‘*tlaral Conditions:

L ! A ke s |

1 A

1. The validity period nt‘-,,the*:EGJwﬂI'bb for 7,years as-per MoEF&CC Notification dated 29th April, 2015 but
limited to period ofilease;2: No mllqumug"sﬁuld, be allowed during the quarrying.No aquifers should be
disturbed either'by-blasting orby guarrying. S‘Blagﬁagcwsm ‘& transportation of crushed material
should be carried aut undet eovered conditions to avoid any-kind/of dust pollution. 4. PP shall employ dust
suppression measures by use of water sprinklers, foggers etc, 5. The PP'shall undertake 2 rows of tree
plantation along the Jease bounda%. Dust-absorbing trees shall be planted. 6. Quarrying allowed only in the
recharge zofie of hills, not in run off or stérage zone. For this ﬁ%@om:jﬁpa should be involved to carry out
intensive %eq'physic}% survey to identify sueh-recharge zone where/quarrying can be allowed. 7. The minin
plan :ll'mll e ‘approved first before initiating any mining operations, 8. scharge of sewage from quarry sites
should’be strictly controlled 9. The quarriés to maintain benches of 60 slopein the cut, 6 m depth in cut and
6 m for the bench 10, No dumping ofmaterial shall be allowed in the water resources of Nallas. 11. No
quarrying's o&d"be allowed:in the run-offzone of hilly areas. 12. After ﬁgy extraction is completed, the
existi‘n’g”fi‘e; on site must be filled upand the closure must be supervised and certified by the District Mining
Officer. 13: No qusnrjrly shall'be_allowed within- f%%}i?guce from any hahitation or human activity. 14.
Distriet- ilectnr ill take bank gw* tee -2,00,000/- OR upto 2% of the annual royalty, w chever is
higher; for:the given lease from-the Jease holder to.ensure the compliance of the conditions stipulated. In
case of violationof stipulated conditiens by project proponent bank guarantee so obtained shall be forfeited
and legal zction"tnder the law should he initiated against such project proponent. 15. It shall be ensured
that there is no fauna dependent.on the areas close to mining for its nesting.16. To prevent dust/
particulate matter pollution, thelease holder -sh%;_uakmg tree;‘;glantagpn in‘an area 10 m from the boundary
of the leased area and also on-either side-of the rnad-leading to the quarry-from the already surfaced road.
17. District Collectorto’ensire that the* rovisions stipulated in Maharashtra Minor Minerals Extraction
(developmént and Regulation) Rilessl strictly adhered to. 18- The configuration of benches should be:
60 degrees'slope in the cut, 6-mt depth for cut and & m&width for'the bench. PP shall ensure that no
zﬁarrying is carried out in foi_"e,ﬁ'.%r zudpi jungle.Na water sources shall be affected due to quarrym% activity.
labor engaged . ing wi Le.pfb%ud&m protective.gears-like mask, helmets, boots etc. 19.
District Collector to.enstre that distance between one lease area and another lease area or clusters of lease
area is more than 500/m. 20, Project. Pr_c%\meptﬁtgggﬁﬁm thatvehicles transporting stone should not be
overloaded beyond stated p%ﬂa'city“. also't6 ensure that there is no violation of the Hon'ble NGT, Hon'ble
Supreme Court order given trrglatﬁzlrdnm;grs. 21, PP toprepare Mine closure plan and get it approved by
the competent authority, PP will'be held responsible person E{fur non-compliance of the conditions
stipulated in the Environmental clearance and shall be lable for legal action under Environment (Protection)
Act of 1986. 22. Transport of stone should be by vehicles which are properly covered with Tarpaulin and it
should not é:fe uv;arlnal ed. 23. T‘}xet:!}?asg holl%e{h shall under{.haki;ga ,atel safeiua?ﬁ:r?ea%utﬁes during .
extragtion of material and ensure that due to ti is activity, the hydro-geological regimme of the surroun ing
}rgre.a.s‘si nﬂt‘aﬁeéﬁaﬁﬂ'ﬁ? %p | of quiarrying sh -bﬁg%év@ flﬁ‘%ﬁ%ﬂ of aquifers to avoid the
amination/ dation of water qual ]

‘contamn de %ﬁgnrgtoﬁn ‘of ground water level and
m 18 mining operation. If at any stage, it is
r !

tion/ aq
all be carried outaround the ming lease are: e
@ée th '-"g‘rou‘ﬂ%& taléf?is«" e‘e‘mngd the mining ai “necessary corrective

- epleted
measures shall be carried out. District Collector/mining officer shall ensure this. 24. Effective safequards,
such as regular water spx;nkhng shall be carried out in critical areas EIE‘mne to air pollution and having high
levels of particulate matter such as loading ar uglgget&p%; d all tran i l'mkﬂﬂ

# -point & f
shall also be carried out on haul roads, It sl : %e nbient Ai
m{%ﬁ?’g Fe B &2 2 8 s B s & & B bengh al
implementation ¢ zasures taken shall be rted to Environment Department. 25. This environment
clearan 2?; %lué&« ubject to obtain: QNOgEE‘ﬁm Torestry Wﬂﬂf-lg anﬁ including clearance from the
standing committee of the National Board for Wild life as if a;ﬂ)licable & this environment clearance does not
necessarily implies that Forestry & Wild life clearance granted to the project which will be considered

separately on merit

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department

I

The proponent shall upload the status of compliance of the stipulated EC conditions, mcludini] results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sectorai parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective

Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
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70

Environment (Protection) Ru

Offices of MoEF by e-mail.

The environmental statement for each financial year endin

submitted by the project pm?onent to the concerned State

v es, 1986, as amended subseau e website of the

cRotgipanJ along with the status of compliance of EC conditions and shall also be sent to the respective
eglon

31st March in Form-V as is mandated to be
ollution Control Board as
ently, shall also be put on

scribed under the
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated ansrl
environmental laws in the past and whatever decision under EP Act or o the Hon'ble court will be binding on
tht;lllalmject proponent. Hence this clearance does not give immunity to the project proponent in the case led
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the depariment to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

.9, The above stipulations would be enforced among others under the Water (Prevention and Control of
© Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Aot 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
ndments, the public Liability Insurance Act; 1991 and tsramendments.
. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
ench, Pune),New Administrative Building, 1stFloor, D-, Wing, Oppesite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Aet, 2010.

) Shri Anil Digglléi (Member Secretary SEIAA)

Copy to: g

. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
. SHRI M.M.ADTANI, CHAIRMAN-SEAG:II '
. SHRI ANIL .D. KALE. CHAIRMAN SEAC:II

. SECRETARY MOEF & CC =%+ I%h
.IA-DIVISION MOEF & CC /. /1s, e ot y -
. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTRQL BOARDMUMBAT -
. REGIONAL OFFICE MOEF & CC NAGPUR ' BT :

. MUNICIPAL COMMISSIONER THANE

10. REGIONAL OFFICE MPCB THANE

11. REGIONAL OFFICE MIDC AMBERNATH

12. REGIONAL OFFICE MIDC THANE e L S G
13. MAHARASHTRA STATE FLEGTRICITY DISTRIBUTION CO.ETD & = = = ©
14. COLLECTOROFFIGETHANE' /' Sz 0 | 0 0 0 1 ©

LU e W=
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Ll Bahadur Shastes Marg, Matathon, ¢ 0t
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS B, Th e o
THANE FOREST DIVISION B2542007) Fax Now 23481309

Email : dyclthane@roltanet.com

7

No. Desk-1/XX/Land/
Thane - 400 602.

0202122

; Wh;rcns M/s. G. H. Ajwani has applied for permit for extraction and removal of
nineral minerals/stones earth from village Adivali Bhutavali, Survey No. 94/A, Taluka
n'lﬂﬂe..DlSl. Thane, area 1.420 hectares under Rule No. 29 of Bombay Minor Mineral
Ex!racupn Rules. 1955 and he has to pay the Royalty in advance @ Rs. 400/- per brass and
all applicable taxes thereon as per prevailing rates. Now therefore, in exercise of the power
conferred on me under Rule No. 29 of the said Rules and as per orders contained in
Government of India's letter No, 8C/26/1999-FCW/1247 dated 27.05.2003 and 8C/26/1999-
FCW/490 dated 22.03.2006 and Government of Maharashira's order No. FLD/ 1299/Casc
No.113/F-10 dated 27.04.2006, | the undersigned hereby grant permission for removal of
10000 (Ten thousand only) brass stone/earth from the aforesaid area subject to the
conditions laid down in Rule No. 32 of the Minor Mineral Extraction Rules. 1955 as well as
the conditions laid down in Forest (Conservation) Act. 1980. The permit is also subject to
the following conditions :-

I. The holder of the permit shall keep the Government intimated from any third party claim
and shall get such claim on his own as soon as it arises.

2. The holder of the permit shall either fill up extraction or suitably fence these for safcly.
if instructed by competent authority before delivery of the possession over the land on
the expiry of period specified in the period or on cancellation of permit.

3. The permit is liable for cancellation in case of breach of any of the agreement condition
executed by him on 06.06.2006 and undertakings dated 7.11.2005 given by M/s. G. I1.
Ajwani.

4. The holder of this permit in no case clear the tree growth i any in licenced area.

5. The holder of this permit will send the menthly progress report of this office as well as
to Range Forest Officer, Thane on fifth of each month.

6. The permit is liable for cancellation in case of breach of any of the condition on subject
to which the permit is granted. On cancellation ol the permit the material under the
permit lying on the land will become the obsolete property of the Government.

7. In case of the work of quarry results in to damage of human life of a by passer or a
damage to constructions. the permit is liable for termination

‘8. Permit is not transferable.

9. Blasting work should be away by 200 melers from public roads. schools. colleges and

human habitation.
10. The undersigned reserves the right to cancel this permit as and when breach of any of the

conditions cited supra is noticed. .

The permit shall be valid upl%r %&

(Gajendra Hire)
Deputy Conservator of Forests,
Thane Forest Division, Thane,

MJs. G. 11, Ajwani. .
203, Swastik Chambers, Chembur, Mumbai-400 071,
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office - Navi Mumbai

Phone : 022-2757 27 40 o Raigad Bhavan, 7th
Fax :022-2757 1586 TR RRASH TRA Floor, Sector-11,

Visit us at :- htpp//mpcb.gov.in C.B.' D.Belapur
e-mail : ronavimumbai@ mpcb.gov.in Navi Mumbai 400 614

No. MPCB/RONM/CD/2017/ | 10 G lqF TS -CO qn5 Date:t7 J06/2017

M/s. G.H. Ajwani.
F.S. No. 94/A, Adavali-Bhutavali Vill., Shil Mahape Rd,
Navi Mumbai Tal- & Dist- Thane

Sub: Directions of Closure U/s 33 (A) of Water (Prevention& Control of Pollution)
Act. 1974 & U/s 31(A) of Air (Prevention& Control of Pollution) Act, 1981.

Ref: 1] Consent granted by the Board vide no. RONM/NNB/TT C/RED/O/CC/C-
MPCB/13/01004 Dtd. 04.02.2013
2] Interim Directions u/s. 33A of the Water (P&CP) Act, 1974 and Air
(P&CP) Act, 1981 Issued dated 14/3/2016
3] Visit of officials of Sub-Regional office on 25/04/2017
4] Proposal received from Sub-Regional officer dtd. 26/05/2017.
5] SCN for issuance of directions of Closure on 31/05/2017.

WHEREAS, the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 is applicable to the State of
Maharashtra as declared in official gazette.

AND WHEREAS, the area where your Stone Crusher plant is situated, falls
under the said declared area.

AND WHEREAS,it is obligatory on your part to obtain consent to operate to
your unit under Section 26 of the Water (Prevention & Control of Pollution) Act, 1974,
under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 5 of the Hazardous Wastes (Management, Handling & Tran
boundary Movement) Rules, 2008 & related amendments made therein are
applicable to the State of Maharashtra as declared in official gazette.

AND WHEREAS, it is mandatory on your part to provide adequate pollution
control measures/systems to control air pollution from all sources and to operate and
maintain the same so as to achieve the standards laid down under the Environment
(Protection) Act, 1986 and so as not to cause any nuisance to surrounding
area/property / inhabitants.

AND WHEREAS, you are aware that the matter is under constant scrutiny of
public, judiciary, legislations and NGOs. In fact, they are coming heavily on
regulatory authorities for their inability to enforce provisions of Air (Prevention &
Control of Pollution) Act, 1881.
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AND WHEREAS, Sub-Regional Officer, Navi Mumbai-I| submitted proposal
vide reference above, in which reported following non compliances;

1. Fugitive dust emission observed during visit.

2. You have not provided wind breaking wall.

3. You have not provided metallic roads within premises, /

4. You have not provided Permanent water sprinkler system to the transfer points, /. G
finished products and discharge point {7 o

5. You have not provided Permanent arrangement for water spraying & wetting of ;- - ,?-‘fa,g,"’; 7%
ground P Mg Reg

6. You have not done adequate tree plantation along periphery of the plot. 4 ':0 3

7. As per grading system, you have secured 5.0 grades S URL - ;c:;

AND WHEREAS, after examining all the reports & records available with this N - ,’__'
office, | have come to the conclusion that you are knowingly and willfully violating the WY et

provisions of Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981,

NOW THEREFORE, in view of the aforesaid facts which are carefully
considered by the undersigned and in exercise of the powers conferred upon me by
the Board u/s 33 (A) of Water (Prevention & Control of Pollution) Act, 1974 & u/s
31(A) of Air (Prevention & Control of Poliution) Act, 1981; 1, Dr. A. N. Harshvardhan,
Regional Officer, Navi Mumbai hereby direct you to stop your manufacturing activities
henceforth. It may also be noted that the competent authorities are being directed to
disconnect the electricity and water supply to your unit,

In case, you fail to comply with these directions, the Board will have no option
than to initiate further action including prosecution against you, which may be noted.

This is issued with approval of competent authority of the Board.

o
L\
A\
(Dr. A. N. Ha ‘ﬁvardhan)
Regional Officer-Navi Mumbai
Copy submitted for information to:
1. The Member Secretary, MPCB Mumbai.
2. The Joint Director (APC), MPCB, Mumbai.
Copy f.w.c. to
1. The Law Officer (LW), MPCB, Mumbai.
2. The Regional Officer (HQ), MPCB, Mumbai

Copy f.w.cs. to: -
1. The Executive Engineer, MSEDCL, Navi Mumbai —
 He is directed to disconnect the electric supply of the aforesaid unit and
accordingly communicate the action taken immediately.

2. The Executive Engineer, Water Supply Department, MIDC, Navi Mumbaij —
He is directed to disconnect the water supply of the aforesaid unit and
accordingly communicate the action taken immediately

Copy to: -

1 The Sub-Regional Officer, MPCB, Navi Mumbai-II- He is directed to serve the

copy of these Directions to the said industry immediately and repgrt the compliance

accordingly. c\qﬁ\'

\
(Dr. A, N. Ha vardhan)
Regional Officer-Navi Mumbai
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office - Navi Mumbai
Phone :022-2757 27 40 S— Raigad Bhavan, 7th Floor,
Fax  :022-2757 1586 TIRERRRETA Sector-11,C.8.D.Belapur
Visit us at :- htpp//mpcb.gov.in Navi Mumbai 400 614
e-mail : ronavimumbal @ mpcb.gov.in
No. MPCB/Restart/2001220002 Date: 22/01/2020
To,
M/s. G.H. Ajwani,

Forest Sr. no. 84/A, Adavili Bhutavali Village,
Shil Mahape Road, Navi Mumbai-400 710.

Sub: Conditional restart order reg....

Ref: 1) Closure direction issued by Board on 19/06/2017.
2) Industries request letter dtd.30/09/2019
3) Visit Report submitted by Board Officials on 08/10/2018.
4) Personal Hearing held at HQ on 31/12/2019
4) Approval in respect of conditional restart order dtd. 21/01/2020.

This has reference to the above subject vide ref.no. 01 closure direction issued by the Board, for
various non-compliances and subsequent your request letter received to the Board vide ref. no.02 above in
respect of withdrawal of closure direction.

As per industries request letter Sub-Regional Office, Navi-Mumbai-2 has re-visited the industry and
submitted compliance made by the industry on 05/12/2019 along with his recommendations for conditional
restart. Same has been verified and recommended by this office to higher authority of the Board for further
necessary approval.

The Board authority has considered and approved the restart proposal, subject to the following terms

and conditions;
1. Industry shall operate and maintain Air Pollution Control System (APC) scientifically & round O'clock

and to achieve consented prescribed standards.
Industry shall operate and maintain water sprinkling system for suppression of dust emission at all
sources.
Industry shall completely cover the conveyer beit, vibrating screen & jaw crusher.
Industry shall operate and maintain metallic road in the factory premises.
Industry shall operate and maintain wind breaking wall and green belt at the periphery of the plot.
Industry shall submit Bank Guarantee of Rs.25, 000/- in favor of Regional Officer, MPCB, Navi-
Mumbai within 07 days towards the compliance of the above conditions, which shall be valid up to
one year.
In case, you fail to comply with the above directions, the Board will have no option rather than to
issue further appropriate directions as deem fit under the provisions of Water (P. & C. P.) Act, 1974, under
the provisions of Air (P. & C. P.) Act, 1981 & Hazardous Waste (MH & TM) Rules, 2008, amended time to
time, which may please be noted.

This has issued with the approval of competent authority of the Board.

corwe N

Copy submitted for favor of information to:
1. Member Secretary, MPCB, Mumbai
2. Regional Officer (HQ), MPCB, Sion, Mumbai
3. Law Officer (P & L Divn.), MPCB
Copy fw.c. to:
1. Executive Engineer / Deputy Engineer, MSEDCL, Vashi, Navi-Mumbai
- You are requested to restore the electricity supply of above unit and submit the report.
2 ixeu;i;ive Engineer / Deputy Engineer, Water Supply Department, MIDC, Navi-
um
A - You are requested to restore the water supply of above unit and submit the report.
opy to:
Sub-Regional Officer, Navi-Mumbai-2:-
- Heis directed to serve these directions in person, ensure the compliance and submit report in time.
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Annexure B

Present status of Stone crusher unis as on 25.02.2025

Sk No.

Name of Stone
Crusher

Address

Present Status

M/s. Mangalsingh &

S. No.-78/A, Elthanpada,

Not in Operation

Bhutavali Vill., Shil Mahape
Rd, Navi Mumbai

Company, Dighe, Navi Mumbai. since 2017
2. M/s. Ram Stone S. No.-78/A, Elthanpada, Not in Operation
Quarries. Dighe, Navi Mumbai. since 2017
3. M/s. Patel Querries, F.S.No.-102, Diva Naka, Not in Operation
Chinchavali, P.O. Ghansoli since 2017
MIDC Road,Navi Mumbai.
4. M/s. Ravi Stone Supply | F.S. No.-230, Vishnu Nager Not in Operation
Company, Dighe, Navi Mumbai. since 2017
5. M/s. Sanjay Stone F.S. No.-230, Vishnu Nager Not in Operation
Mines, Dighe, Navi Mumbai. since 2017
6. M/s. Mukesh Stone F.S. No. 218/B, Shil Mahape Not in Operation
Crushing Co., Road., Village- Shil. Dist- since 2017
Thane
7. M/s. Prabhat Quarry Plot No. 104, Vill. Bhandarli, Not in Operation
Stone Crushing Plant, Mumbra Panvel Rd. Dist- since 2017
Thane
8. M/s. Mahaveer stone Plot No. 104, Vill. Bhandarli, Not in Operation
and Metal Suppliers, Mumbra Panvel Rd. Dist- since 2017
Thane
9. M/s. Manoj Stone Plot No. 104, Vill. Bhandarli, Not in Operation
Crushing Co., Mumbra Panvel Rd. Dist- since 2017
Thane
10. M/s. Uma Stone F.S. No. 94/A, Adavali- Not in Operation
Industries, Bhutavali Vill., Shil Mahape since 2017
Rd, Navi Mumbai
11. M/s. Shreeram Stone F.S. No. 94/A, Adavali- Not in Operation
Crushing Co., Bhutavali Vill., Shil Mahape since 2017
Rd, Navi Mumbai
12. M/s. Raghuvansh Stone | F.S. No. 94/A, Adavali- Not in Operation
Mines, Bhutavali Vill., Shil Mahape since 2017
Rd, Navi Mumbai
13. M/s. Mukesh & Co. F.S. No. 94/A, Adavali- Not in Operation
Bhutavali Vill., Shil Mahape since 2017
Rd, Navi Mumbai
14, M/s. N.G. Ajwani. F.S. No. 94/A, Adavali- Not in Operation
Bhutavali Vill., Shil Mahape since 2017
Rd, Navi Mumbai
18. M/s. G.H. Ajwani, F.S. No. 94/A, Adavali- Not in Operation

since 2017
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16.

Mahavir Road and

Survey No. 387, Turbhe Hill,

Not in Operation

s Reg
C\ &

Infra, TTC, Navi Mumbai, Dist: since 2017 /‘
Thane. |
17, B.K. Patil (Adarsh Stone) | Survey No. 323 A, Kukshet Not in Operation ||
village, Navi Mumbai, since 2017 \
18. Deepak Stone Co., Sr. No. 183, Kukshet Village Not in Operation
Post Nerul, Opp HPCL Depot since 2017
Navi Mumbai, Dist Thane
19. M/s. Bharat Stone Survey No. 203, Bonsari Not in Operation
Industries, Village, Turbhe, since 2017
Navi Mumbai, Dist: Thane.
20. M/s. PAC Assiciates, Survey No. 183, Kukshet Not in Operation
Village, since 2017
Post Nerul, Opp. HPCL Depo,
TTC, Navi Mumbai,
Dist: Thane.
2. M/s. Mahavir Link Survey No. 387, Turbhe, TTC, Not in Operation
Associates,. Navi Mumbai, since 2017
Dist: Thane
22, M/s. S.M. Hamza & Co, C/0. Satguru Stone Crushing Not in Operation
Co. since 2017
Survey No. 387, Turbhe
Village TTC, Navi Mumbai,
Dist: Thane.
23. M/s. Josheph & Survey No. 387, Turbhe Not in Operation
Company, Village TTC, Navi Mumbai, since 2017
Dist: Thane.
24, M/s. S.K.Bhoir Co., Survey No. 323, Shirvane, Not in Operation
(Mauli Stone Crushing TTC, Navi Mumbai, since 2017
Unit) Dist: Thane.
25. M/s. P.K. Traderes, Survey No. 387, Turbhe, TTC, Not in Operation
Navi Mumbai, since 2017
Dist: Thane.
26. M/s. Ambika Stone Survey No. 387, Village Not in Operation
Crushing Co., Turbhe, since 2017
TTC Inds. Area, NaviMumbai,
Dist: Thane.
27, Hariom Stone Quarry Survey No. 203, Bonsari Not in Operation
(Shri Rama Bama Village, Navi Mumbai since 2017
Madavi),
28. M/s. Yadav Balu Patil Survey no. 387, Turbhe, Navi Not in Operation

Mumbai

since 2017
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29. M/s. Asha Stone Sr. No. 387, Turbhe, Navi Not in Operation
Company Mumbai since 2017
\\ 30. M/s. Sai Stone Crushing | Survey No. 387, Turbhe, Navi Not in Operation
Co. Mumbai since 2017
\
. 131, M/s. Bhavani Stone Survey No. 387, Turbhe, Not in Operation
t/ Crushing Co. Navi Mumbai since 2017
‘_,,:“' 32. M/s. Vijay Pandurang S.NO. 203, Village Bonsari Not in Operation
/,f Mhatre Turbhe, TTC Navi Mumbai since 2017
/ 33. M/s. Modern Stone Survey No. 203, Bonsari Not in Operation
Village since 2017
Turbhe, Navi Mumbai
34. M/s. Rajlaxmi Trading Survey No. 203, Turbhe, Not in Operation
Co. Bonsari Village since 2017
TTC Navi Mumbai
35. M/s. M/s. Girnar Stones | Sr. No. 183 Kukshet Village Not in Operation
Opp. HPCL Depot since 2017
Navi Mumbai, Dist-Thane
36. M/s. Chetak Stone Sr.No. 183 Kukshet, Village Not in Operation
Quarry Turbhe, Navi Mumbai since 2017
37. M/s. Juneja Stone Survey No. 183, Kukshet Not in Operation
Crushing Co. (S.K Kadu) | Village Navi Mumbai Thane since 2017
38. M/s. Swastic Stones Survey No. 323 A, Village Not in Operation
Shiravane, TTC Navi Mumbai, since 2017
Dist. Thane
39. M/s. Shiv Shakti Traders | S.No. 323 (A), Shiravane Not in Operation
Village Thane Belapur Road, since 2017
Navi Mumbai
40. M/s. G.H Tandel S.No. 323 A, Shirvane Not in Operation

Company
(Stone Crushing Unit)

TTC Navi Mumbai

since 2017
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MAHARASHTRA POLLUTION CONTROL BOARD 2%7

A Regional Office, Navi-Mumbai Annexure
“" | Ph.-(022)-2757 2740 o Raigad Bhavan, 7th floor,
Y ol a Fax Ph. :- (022)- 2757 1586 Sec-11, C.B.D.Belapur,
2%¢ /. ] visitusat:- htpp//mpcb.gov.in Sas Navi Mumbai- 400 614.
“@ /- , ; . g
S ./ e-mail :ronavimumbai@mpcb.gov.in
Y,

ﬁéh No: MPCB/RONM/ PD / 24)230 000§ Date: - -3 0/12/2024
—t To,

The Senior Town Planner (Environment & Forest),
CIDCO, CIDCO Bhavan,
CBD Belapur, Navi Mumbai- 400 614.

Sub : Direction under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981.

Ref : 1. Complaint received to this office regarding air pollution.
2. Visit of Board officials along with CIDCO Officials to the site dtd.

126.12.2024.

Legal Action Proposal received from SRO Navi Mumbai-| vide no. MPCB-
LEGAL_ACTIONS- 271224007.

Hon’ble Bombay High Court Suo Moto case 3/2023.

E-Mail from M.P.C. Board dated 04.12.2024.

Your letter dated 27.12.2024.

.....................................

w

L

WHEREAS, the City & Industrial Development Corporation of Maharashtra Ltd(CIDCO) is the
Indian City planning Authority for providing infrastructure facilities for the Urban area.

AND WHEREAS, you are operating in Water & Air pollution prevention area declared under Water
(P & CP) Act, 1974 Air (P & CP) Act, 1981 and Hazardous & Other Waste (Management & Transboundary
Movement) Rules, 2016.

AND WHEREAS, the Hon'ble High Court Bombay noticing rapidly deteriorating air quality in the city
of Mumbai, had taken suo motu cognizance of the issue and admitted Suo Motu Public Interest Litigation
vide No. 03 of 2023. Hon'ble Bombay High court ordered the Board to conduct the audit of the industry

located in / nearby MMR area.

AND WHEREAS, MPC Board is receiving frequent complaints from Bonsary village & Turbhe area
regarding air pollution due to burning of debris in the stone quarries located in the village Bonsari.

AND WHERAS, Board officials visited the stone quarries located in the Bonsari village on
26.12.2024 along with CIDCO Officials and reported that at Survey No. 203, Bonsari village, Navi Mumbai
there is dumping of debris, paper, plastic bags and waste furniture in the abundant quarries also open
burning of this waste material is carried out leading to air pollution in the nearby area.

AND WHERAS, it is reported that the said area is located at the backside of MIDC Turbhe and
belongs to CIDCO and the debris might be from the residential area of NMMC.

AND WHERAS, this office vide mail referred at Sr. No. 5 communicated you regarding
the same incidence of open burning of waste material. However, you have failed to control the

said.
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You are hereby given an opportunity to respond within 7 days from the issuance oHﬂese e ng
directions, failing which, MPCB will initiate legal action against your unit without giving any further notige 1%dzg

in accordance with the provisions of the Water (prevention & Control of Pollution) Act, 1974 and A|rf~ e o
(Prevention & Control of Pollution) Act, 1981, which please note. % '

N e ek

(Satish H. Padwal)
Regional Officer, Navi Mumbai

Copy submitted for information to:
Joint Director (WPC), MPCB, Sion, Mumbai.

Copy to:
1. City Engineer, NMMC, for information & needful action.
2. The Sub Regional Officer, Navi Mumbai-| MPCB, Navi Mumbai-
He is directed to serve the copy of the direction to the concern and submit the compliance.




S_J ‘ Annexure D 289

» cipco

WE MAKE CITIES
s ‘f\k - . CITY AND INDUSTRIAL DEVELOPMENT CORPORATION OF MAHARASHTRA LIMITED
: e (CIN - U99999 MH 1970 SGC - 014574)
CIDCO/PLNG/SP(E&F)/2025/ 11 & o/ Date: 03/01/2025
\/K,
The Regional Officer,
Maharashtra Pollution Control Board,

Raigad Bhawan, 7" Floor, Sec-11,
CBD Belapur, Navi Mumbai-400614

Sub: Regarding the complaint received from the Maharashtra Pollution Control Board
(MPCB) of Village - Bonsari, Thane.

Ref: 1) Your letter vide MPCB/RoNM/PD/24/2300005 dated 30/12/2024.
2) CIDCO office letter vide CIDCO/Planning/SP(E&F)/2024/1151/E.0. 364961 dated
27/12/2024.
Sir,

With reference to the above subject matter referred at 2, it is to inform you that, as per
the Standard Operating Procedure (SoP) of CIDCO (approved by Hon’ble.VC&MD, CIDCO),
matters related to activities such as Solid waste disposal, landfill, Air/Water/Land/Sound
Pollution, etc. are dealt with by the Executive Engineer concerned. Hence, said notice is
forwarded to the Executive Engineer (Vashi) for taking needful action and protection of the
land.

It is brought to your notice that the said area is located in Bonsari village, adjacent to
Maharashtra Industrial Development Corporation (MIDC), wherein Navi Mumbai Municipal
Corporation (NMMC) is the Urban Local Body (Local Planning Authority).

This office has not issued any permission to dump the garbage in the above area.
Therefore, you are requested to take the necessary action against the concerned who is dumping

the garbage and polluting the environment in the above area,.

Further, you are requested that, all correspondence related to activities such as Solid
waste disposal, landfill, Air/Water/Land/Sound Pollution, etc. may be directed to the Chief
Engineer (NM), CIDCO or the Executive Engineer concerned. The above matter is forwarded

Regd. Office: Nirmal, 2nd Floor, Nariman Point, Mumbal - 400 021 + Tel.: 022 6650 0900
Head Office: CIDCO Bhavan, CBD Belapur, Navi Mumbai - 400 814 « Tel.: 022 6791 8100 pa‘ge 1/2

Website: www.cidco.maharashtra.gov.in
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to Executive Engineer (Vashi), whose office is located at CIDCO Office, Sector-1, Vashi, Navi

Mumbai for further needful action.

Thanking You.

To,
1) Executive Engineer (Vashi):-

2) CL&SO (T&R)

Copy for information

gy

Yours faithfully,

@p&(“‘w{

Jagdish Patil
Senior Planner
(Environment & Forest)

Verify the land status and protect the land from
unauthorized activity immediately and take needful
action accordingly

Provide the land status and with site demarcation.
Also, verify if any lease agreement was executed by
CIDCO?

1. Hon. Chief Vigilance Officer (CVO), CIDCO

2. OSD to Hon. VC&MD
3. Chief Engineer (NM)

Page 2/2
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Regional Office, Navi-Mumbai Annexure E
Ph.:- (022)- 2757 2740 -3 Raigad Bhavan, 7th floor,
Fax Ph. :- (022)- 2757 1586 Sec-11, C.B.D.Belapur,
Visit us at :- htpp//mpcb.gov.in w Navi Mumbai- 400 614.
e-mail :ronavimumbai@mpcb.gov.in
No: MPCB/RONM/ P D [2.501 140001 Date: - |4 /01/2025
To

Deputy Municipal Commissioner, Navi Mumbai (Zone | ),
NMMC old Head Office, Konkan Bhavan,

Sector 6, CBD Belapur,

Navi Mumbai, Maharashtra 400614

Sub : Direction under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous & Other Waste (Management and Trans-boundary Movement) Rules
2016

Complaint received to this office regarding air pollution.

Visit of Board officials to the site dtd. 26.12.2024.

Legal Action Proposal received from SRO Navi Mumbai-| vide no. MPCB-
LEGAL_ACTIONS- 090125025.

Hon'ble Bombay High Court Suo Moto case 3/2023.

E-Mail from M.P.C. Board dated 04.12.2024.

Ref

LN

o A

WHEREAS, you are operating in Water & Air pollution prevention area declared under Water (P &
CP) Act, 1974 Air (P & CP) Act, 1981 and Hazardous & Other Waste (Management & Transboundary
Movement) Rules, 2016.

AND WHEREAS, Board has granted conditional Consent to Establish u/s. 25 for setting up
Construction & Demolition waste processing facility) with certain terms & conditions and it is mandatory on
your part to comply all the conditions stipulated in the consent. However, you are operating the said facility
without obtaining Consent to Operate from the Board.

AND WHEREAS, the Hon’ble High Court Bombay noticing rapidly deteriorating air quality in the city
of Mumbai, had taken suo motu cognizance of the issue and admitted Suo Motu Public Interest Litigation
vide No. 03 of 2023. Hon’ble Bombay High court ordered the Board to conduct the audit of the industry

located in / nearby MMR area.

AND WHEREAS, MPC Board is receiving frequent complaints from Bonsari village & Turbhe area
regarding air pollution due to burning of debris in the stone quarries located in the village Bonsari.
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AND WHERAS, it is reported that the said area is located at the backside of MIDC Turbhe and
this debris are from the residential area of NMMC.

AND WHERAS, this office vide mail referred at Sr. No. 5 communicated you regarding the same
incidence of dumping of debris and open burning of waste material. However, you have failed to control
the said & failed to submit reply of the mail.

R

(Satish H. Padwal)
Regional Officer, Navi Mumbai

Copy submitted for information to:
Joint Director (WPC), MPCB, Sion, Mumbai.

Copy to: :
The Sub Regional Officer, Navi Mumbai-| MPCB, Navi Mumbai-

He is directed to serve the copy of the direction to the industry and submit the compliance.
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~L Regional Office, Navi-Mumbai Annexure F
.\ Pha- (022)- 2757 2740 — Raigad Bhavan, 7th floor,

" | Fax Ph. - (022)- 2757 1586 Sec-11, C.B.D.Belapur,

; | Visit us at :- htpp//mpcb.gov.in Navi Mumbai- 400 614.

'| e-mail :ronavimumbai@mpcb.gov.in
No: MPCBIRONM/ P [250114000 ) Date: - |4 /01/2025

To

Deputy Municipal Commissioner, Navi Mumbai (Zone Il ),
Koperkhairane Ward Office, Near Teen Taki,
Koperkhairane, Navi Mumbai.

Sub : Direction under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous & Other Waste (Management and Trans-boundary Movement) Rules
2016

Complaint received to this office regarding air pollution.

Visit of Board officials to the site dtd. 26.12.2024.

Legal Action Proposal received from SRO Navi Mumbai-l vide no. MPCB-
LEGAL_ACTIONS- 090125025. :

Hon'ble Bombay High Court Suo Moto case 3/2023.

E-Mail from M.P.C. Board dated 04.12.2024.

-------------------------------------

Ref

2L G o o

WHEREAS, you are operating in Water & Air pollution prevention area declared under Water (P &
CP) Act, 1974 Air (P & CP) Act, 1981 and Hazardous & Other Waste (Management & Transboundary
Movement) Rules, 2016.

AND WHEREAS, Board has granted conditional Consent to Establish u/s. 25 for setting up
Construction & Demolition waste processing facility) with certain terms & conditions and it is mandatory on
your part to comply all the conditions stipulated in the consent. However, you are operating the said facility
without obtaining Consent to Operate from the Board.

AND WHEREAS, the Hon'ble High Court Bombay noticing rapidly deteriorating air quality in the city
of Mumbai, had taken suo motu cognizance of the issue and admitted Suo Motu Public Interest Litigation
vide No. 03 of 2023. Hon’ble Bombay High court ordered the Board to conduct the audit of the industry

located in / nearby MMR area.

AND WHEREAS, MPC Board is réceiving frequent complaints from Bonsari village & Turbhe area
regarding air pollution due to burning of debris in the stone quarries located in the village Bonsari.
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AND WHERAS, it is reported that the said area is located at the backside of MIDC Turbhe and
this debris are from the residential area of NMMC.

AND WHERAS, this office vide mail referred at Sr. No. 5 communicated you regarding the same
incidence of dumping of debris and open burning of waste material. However, you have failed to control
the said & failed to submit reply of the mail,

(Satish H. Padwal)
Regional Officer, Navi Mumbai

Copy submitted for information to:
Joint Director (WPC), MPCB, Sion, Mumbai.

Copy to:
The Sub Regional Officer, Navi Mumbai-| MPCB, Navi Mumbai-

He is directed to serve the copy of the direction to the industry and submit the compliance.
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farwa:- Direction under the provision of the water (prevention & control of
pollution) act1974, Air (prevention & control of pollution) act 1981 and
hazardous and other waste (Management and Trans- boundary
movement) Rules 2016.

HEH:- STIEET HIGICTATS U . No.MPCB/RONM/PD/2501140001 f.2%.02. 3034

IR Hewa R smqur et dqed wemmafee e SRt ar e
@  wreEmi vl A o o ST BT TRy SRS R SIS Water (Prevention
& Control of Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 Fta w1
SHTERFR FHRATE FIUATT 4% 74 Sl A T I35 e QAT W FHUAR T8

FHeret TR,
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R YA, TE Has el SR 6 qag st feest g
TR, ST T Temises (MIDC) 391t uepur o3 Frafier ot smaieer amer, e, 9
HETRYIIeTeheaT SHTRIBETeTT o Rt sy stfaard o,
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vy i FAE SR @ wefe wieert SR, (W e J
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fE a /e w2 T wE Ptor sl srewareE see A9, AT
TR ST TERI ST R e sfswrlymiunt arer SdeTar f.36/23/303% TSt
FIeATE 37T6Y STOTATS & TITHE ST WNVT BI STHedTs w1 g Wl e,

W A% TR HOOGT A Y, e TS SRRt e fwion g st
faaTe & TEFTRATE AT R HU0A el W G ST o df g StunHt
A arevas d TR FET TTEE TR, T VR Sy S feae €
TR S SHIOTeATe! fashTvit ST 3 el

&  CArEE T s mEETRersT s Frafor glorear stsn & frenre weart

(C & D Waste) ToedaTe w1at & waTarcreat ¥ 088, W1 FIanTuR SUaHRe STRET i ot
ward e e stqorepet AT & U STAR R0 A 241 i A A apEcreAT Hiohar
SrepeTE SR St ST T W Roo T Ry o A T St v whwar v ew 3. @
Rt Tex SRR wEeqr SR ST F gl S 2. Hew faeed T e
o1 fe. T . 33/03/R0%% UIGH TR VAT AT TR,

wex WhET EEIES) W T HAS WEFTRUfeR wrEewT g seted
TR TR RTETelter. Wearet ST Freor EYOAT C & D Waste SR SBRAT el S,
T, Wt et § P weare e TreEmiine: HvaRy HivwiE wEE G
S e, AR, WA WETITEAT Consent to Operate TS WEFTRUToTRHThT MR HATUH1,
I T PO shes At TR o Saas ot WinaT It FRoar e e SR

WET BT THATHE W RS 0¥ ¥ WIE WEAT RojW AT WALt
SHTRAR TEHUT ¥RR0R AiLw 27 g% C & D Waste Material WRRIwIAT W1 How ST
TR i Ty H HEAT S ASe AT

o, W qud WErROE geTnd Ow sween agemren it v @
FEOTT FHGS AT G FEGE, AT WO F e AT FEmaards Hew
FTTUIEA (Standard Operating Procedure- SOP) & STG@®IA WehedTeal WiEE 3 #OT-AT &Y
7 S YENTT- TSTF FRAT ATE . o/0¢/R0%% Wit Wi uRtwsew Frifir wvoaw
oS ST T siHeEAEATR FUAE U9 A A C & D Waste S Fuaare
FraT AT s fafew FoaTT STee . (Wi AR W Ateet )
Au=ar REEEAT @ 7 Vi C & D Waste Ht faedare %S 9 FHIWEHER FEETE! g
SIS R ST T AUaTel 39, (Rae Tl SRy e et 3.

¢. R, Tt Had AETTE! ST THT o¢ fawm FrkEE T ¥ 2
T SR FieY ST HIATE FRUA 4. AN W uer 203 F SRl
R34 F7 HETAH FRRHATT T THAF RSV THOT R TG HHATY FHA T,
R 019,400/ - T ETER T T FUUATT SSrelt SR, TG T Sfor TR qerwTarha
ot et sierd prddTer 2t i Fefier oot AefieT C & D SERTTER SRRV SRR
e e S, S A SR 39 g, TRHes-ot A HmEedE Watd
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TTEET WeTE At B, Qo/ot/RoRy ToTt A% AR W T fewolt FvEl wHrREr
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e et o,

Y. % FEAFNET WG MIDC 8T ST Wi YR WHE § TR G FApd 1o

& TETSHT FUSEN T RS AIehIET ST WA A ST SahrEEiar fforedr

78T, @ TrTEar RiesyMIDC & Fraisr mifieseor srger e s aneiwiar
Hravae d SR FRETE € RS MIDC/MPCB 14T 0 ST S8,

4. Ay FrgE 8 Retie 33/04/R033 T LI THHUY IR0/ AT 00/3033 AT YAER T
qag reier & frarrear gEiIeT TE@N T FRT, A AR/ ST T ggviEAr Ao
TR FOTTRT T} BTHAIE] FXOGIT HTeAeA! AR,
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5. Yelie/mia /- 3/, |./3TRA/HE-C §/R0R¥ feieh 99 /03/R034

'ﬁﬂlﬁﬂm :-
wqaTet, 7, TSN R e, QO areee faest (City and Industrial
Development) Corporation of Maharashtra) Hmﬁ%ﬁ’&ﬁmﬁ&ﬁﬁﬂ. Tlflqzﬁﬁ
=TT, YOt A e 3 SHHIh R3/034 (WZ) S AT AT ShoTeT AR, TE AT
TteT AT f.2¢/03/R0%4 TS BIUIR 3Te.
sararet, IuIgETe AT of I TR AT AL, AL ERE =AriehoT, ot
I f. 3/02R0RY FA TIEHIE FHTUT ST YRIA e ATe.

" In View of the proceedings, which we have already taken place in this matter, of the
survey having been done and 126.03 hectors area having been found in excess quarry, in which
quarry has been done deeply, we direct respondent No.5 - District Collector, Thane; respondent
No.8 Regional officer, MPCB; respondent No.9 - Member Secretary, Maharashtra Pollution
Control Borad (MPCB), and respondent No.10- the Deputy Director, Directorate of Geology and
Mining, Govt. of Maharashtra. (all these respondents are shown in Original Application
No0.08/2017 (WZ) to submit their relies / response as to what is the current status of this matter;
whether the quarry Operations could be identified; and the area, in which they had done quarry
work, could be ascertained or not. The report / replies shall be submitted by them within four
weeks."
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